366 Special [RATYA SABHA] Mentions

[Shri M. Shanmugam

the employees who are all members of Family Pension Scheme, 1971. But the Government
of India permitted those employees, who had not opted Family Pension Scheme, 1971,
to get their pension after paying the dues of the contribution with interest. Since most
of the CPSUs have formulated separate pension schemes, it was not accepted by EPF
organisation. When the trade unions went to court, the Supreme Court also upheld the
EPFO decision in 2003. The Court allowed the employees to receive the pension after
paying pension contribution from 1995 to 2003. Unfortunately, the EPFO did not permit
(1) the employees who are not a member of Family Pension Scheme, 1971; and (ii) the
employees who retired between 1995 and 2003 but willing to pay their contribution,
even after the court direction to allow them to join the scheme. Repeatedly, the RPF
Commissioner, Tiruchirappalli, approached the court to drag on the case but all cases

were dismissed by the court.

Therefore, I urge upon the Minister of Labour to intervene in the case to resolve
the long-pending issue of poor employees who retired from service before 2003; most
of them have expired and their families are also suffering like anything. 1t 1s the nght
time to give justice at least to the families of those deceased pensioners by sanctioning

family pension. Thank you.

DR. SASMIT PATRA (Odisha): Sir, I associate mysell with the Special Mention
made by Shri M. Shanmugam.

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special
Mention made by Shri M. Shanmugam.

SHRI RAIMANI PATEL (Madhya Pradesh): Sir, I also associate mysell with the
Special Mention made by Shri M. Shanmugam.
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MR. CHATRMAN: el adl Sfl, This is not Zero Hour; this is just a Special
Mention.

sfiaeht wat 4 A9 (o<dlugy Wy, § g9 ueel W vwdl gl

Demand to construct four-lane road from Dhantari to Bastar Division Headquarter
Jagdalpur in the State of Chhattisgarh
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Demand to confer the status of classical language to Manipuri

(Meiteilon) language

SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Hon. Chairman, Sir,
the Government of India has established four criteria for granting classical status to
the modern Indian languages. As of now, the Union Government has granted classical
language status to six languages that fulfil the criteria. If the criteria to grant classical
status to a language are considered, then Manipuri language certainly qualifies to be
classical language. However, no language of the Sino-Tibetan (particularly Tibeto-
Burman sub-family) which has been one of the major language families of India has

been considered for the status of Classical language.

I strongly believe that there are ample evidence, both literary and material, to
prove that Manipuri language fulfils the criteria laid down by the Government of India

for granting the status of classical language.



